
 

IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

NEW DELHI 

Original Application No. 684 of 2023 

 

IN THE MATTER OF:  

Sandeep       ……………..…….Applicant 

Versus 

JR Group Power Automobile India  

Pvt. Ltd. & Ors.     ………………Respondents  

 

REPORT ON BEHALF OF RESPONDENT NO. 2 i.e. HARYANA STATE 

POLLUTION CONTROL BOARD IN COMPLIANCE OF HON’BLE NGT 

ORDER DATED 05.04.2024. 

1. That this Hon’ble Tribunal considered the report dated 

03.04.2024 and vide order dated 05.04.2024 in Original 

Application No. 684/2023 titled as Sandeep Versus JR Group Power 

Automobile India Pvt. Ltd. & Ors. Hon’ble NGT has issued certain 

directions, whose relevant portion is reproduced as below:- 

“3………..Mr. Krishnanu Adhikari, Advocate has appeared for 

respondent no. 1 and seeks time to file additional 

reply/response with reference to averments in the application 

and observations in the report of the Joint Committee. 

4. In view of the averments in the application and 

observations in the report of the Joint Committee, we also 

consider it appropriate to have response of State of Haryana 

through District Magistrate, Rewari and Haryana State 

Pollution Control Board through its Member Secretary who 

stand impleaded as respondents No. 2 to 3. 
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5. The Registry is directed to prepare and attach memo of 

parties with the application. 

6. Mr. Rahul Khurana, Advocate, who has appeared for 

HSPCB, accepts notice for respondents no. 2 and 3 and seeks 

time to file their reply/response. 

7. Additional reply/response by respondent no. 1 and 

reply/response by respondents no. 2 and 3 be filed within two 

weeks by e-mail at judicialngt@gov.in preferably in the form 

of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

8. Even though prima facie the observations made in the 

report of the Joint Committee regarding emission of benzene 

and its associated compounds together with heavy metals and 

also no improvement in handling and managing the hazardous 

waste despite verbal directions warrant immediate closure of 

the unit of respondent no. 1- project proponent yet it will be 

appropriate that before passing any order of immediate 

closure respondent no. 1-project proponent is granted 

opportunity in accordance with principle of natural justice to 

file its response and also to take remedial measures. 

Accordingly, respondent no. 1- project proponent is directed 

to take requisite remedial measures immediately with regard 

to emission of Benzene and its associated compounds and 

also for proper management and disposal of hazardous 

waste/scrap in accordance with rules and submit compliance 

report before this Tribunal within two weeks (by e-mail at 
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judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF) with 

a copy to HSPCB. 

9. On receipt of a copy of the compliance report from 

respondent no. 1-project proponent, HSPCB shall verify status 

of such compliance and immediately take action against 

respondent no. 1-project proponent by issuance of order for 

immediate closure in case of non-compliance and file its 

report at least one day before the date of hearing hereby 

fixed.” 

2. That in compliance of Hon’ble NGT order dated 05.04.2024 

respondent unit has submitted its compliance report on dated 

19.04.2024 to this office (Annexure R-1).  

3. That the Officers of HSPCB inspected the unit on dated 19.04.2024 to 

verify the contents of compliance report submitted by the unit. 

During inspection, following observations were made:- 

I. Unit has obtained Authorization under Hazardous and Other 

Wastes (Management & Transboundry Movement) Rules, 

2016 vide No. HWM/REW/2021/15325285 dated 29.08.2021 

for the period 23/08/2021 to 31/03/2025. Now, during 

inspection on dated 19.04.2024, there was improvement in 

handling & storage of hazardous waste i.e. “paint sludge and 

empty plastic chemical containers”. Further, unit has 

constructed separate room, also indicating proper signboard 

for storage of hazardous material separately (Annexure R-

2). Unit has also made agreement with M/s Eco Management 

& Protection Services (Annexure R-3) for disposal of paint 

sludge and discarded containers and also submitted copy of 

log book (Annexure R-4) alongwith manifest (Annexure R-

5) generated for disposal of hazardous waste.     

II. Unit has constructed separate yard for storage of plastic 

wastes scrap and made agreement with authorized recycler 

i.e. M/s Sankla Enterprises, H1-32, RIICO Industrial area, 

Ghiloth RIICO Industrial area, Neemrana, Tehsil-Neemrana,  
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Annexure-R-1
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Annexure-R-2
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Annexure-R-3
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Annexure-R-4
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Annexure-R-5
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Annexure-R-6
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Annexure-R-7235
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Annexure-R-8
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Annexure-R-10
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